LEGISLATIVE ASSEMBLY
NCT OF DELHI
SHORT DURATION DISCUSSION

Place
Dated
From
M.L.A.
To
The Secretary,
Vidhan Sabha,
Delhi.
Sir,

Under Rule 55 of the Rules of Procedure and Conduct of Business in the
Legislative Assembly, | hereby give notice of my intention to raise a discussion
for short duration on the following matter of urgent public importance:-

2, An explanatory note stating the reasons for raising the discussion is
attached herewith.

Yours faithfully,

Member,

Legislative Assembly, Delhi
Name & No. of Assembly
Constituancy

Supported by :
(1)
(2)
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